
Extra No.33

@Ue
EXTRAORDINARY

PUBLISHED BYAUTHORITY
Vol. LX I SATURDAY, NOVEMBER 30, }DI9|AGRAHAYANA 9, 794I
Separate paging is given to this p in order that it may be filed as a Separate Compilation.

PAV
Bills introdueed in the Gujarat Legislative Assembly

(To be translated into Gujarati and the translation to be published in the
Gujarat Government Gazeite" The date of publication to be reported.)

The following Bill is published with the consent of the speaker given under
the proviso to ruie 127A of the Gujarat Legislative Assembly Rules:-

THE GUJARAT CO-OPERATIVE SOCIETIES

, (SECOND AMENDMENT) BILL, 2019"

GUJARAT BILL NO" 33 OF 2019"

A BILL

further to amend the Gujarat Co-operative Societies Act, 1961.

It is hereby enacted in the Seventieth Year of the Republic of India
as follows:-

l" (1) This Act may be called the Gujarat Co-operative Societies Shorttitleand
(Second Amendment) Act, 2019. c mencement.

(2) It shall come into foree on such date as the State Govemment may, by

notification in the Official Gazette, appoint.
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Amendmentof 2" In the arat Co-operative Societies Act, 196tr (hereinafter

following proviso shall be added, n ely:-

"Provided that the society shall carry atleast eight per cent. ofits

net profit to the Bad Debt Reserve Fund in cases where,-

(i) the ount of Bad Debt Reserve Fund of such society shall

Assets (NPA) of such society occurred in the preceding

financial year;

applicable for Non-Performing Assets (NPA) have been

complied with by such society.".

Guj. X of
1962.

Amendment 3.
of section 70 of

Guj. X of (i)
1962"

t0 of 1949.

(iD

In the principal Act, in section 70,-

in the proviso, the rds "and Urban Co-operative Banks"

shall be added at the end;

after the existing proviso, the following Explanation shall be

added, namely:-

"'Explanatiorz.- For the purposes of this section, the "Urban

Co-operative Bank" means a society registered under this Act

and doing business of banking, as defined in clause (b) of

section 5 ofthe Banking Regulation Act,1949"".
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STATEMENT OF OB CTS AND REASONS

At present, the society registered under the Gujarat Co-operative

societies Act, 1961 is required to carry atleast fifteen percent. of its net

profit to the Bad Debt Reserve Fund under the provisions of sub-section

the society registered under the said Act has to follow the said nonns as

required by the said sub-section (2) as also it has to make provision for

with such society and the society has to face problem in appropriation of

profit for the purposes as specified in sub-section (2) of section 66 of

said Act" To obviate such situation, it is considered necessary to make

provision for carrying atleast eight percent of the net profit to the Bad

Debt Reserve Fund bv such societv in cases where the ount of Bad

of the Non-Perfo ing Assets (NPA) of such society occurred in the

preceding financial year and Prudential Norms of the serve Bank of

India applicable for Non-Performing Assets (NPA) have been complied

with by such society. Sub-section (2) of section 67^4 is'proposed to be

amended accordingly. Clause 2 of the Bill provides for the same"

Section 70 of the said Act provides for the contribution to any

prescribed co-operative purpose or to any charitable purpose or to any

other publis purpose subject to the approval of arat State Co-

operative Union, if the society operates in more than one districts or the

District Co-operative Board, in any other case. However, the societies in

approval under the provisions of said section. Now, under the

guidelines of the Reserve Bank of India, the Urban Co-operative B s

can make contribution for the people affected in natural eal ities from

its reserve fund or Bad Debt Reserve Fund but subject to the approval as
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specified in the said section 70. However, it is felt that in following the

procedure for obtaining such approval, aid to the affected people c ot

be c ied at the appropriate time. It is, therefore, considered necessary to

the said section 70 so that the p ose can be served" Section 70 is

proposed to be amended accordingly" Clause 3 of the Bill provides for the

se.

This Bill seeks to amend the said Act of 1961 to achieve the
aforesaid objects"

IS ARSINH PATEL"

MEMORANDUM REGARDING DELEGATED LEGISLATION

This Bill provides for delegation of legislative power in the

following respects:--

Clause l.- sub-clause (2) of this clause empowers the State

Government to appoint, by notification in the Official Gazette,the date on

which the Act shall come into force.

The delegation of legislative power, as aforesaid, is necessary and

is of a normal character.

Dated the 30th November.2019. ISTTWARSINH PATEL.

By order and in the name of the Govemor of Gujarat,

K. M. LALA,

Secretary to the Government of Gujarat,
Legislative Parliamentary Affairs Department.

the 30s November,2019"

Government Cenhal Press, Gandhinagar.


